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17.07.2019 -  During the submission made by the Appellant, we find that 

the Appellant has not settled the matter.   

 Learned counsel for the ‘Interim Resolution Professional’ submits that 

inspite of the order of this Appellate Tribunal passed on 10th May, 2019, the 

Appellant had not handed over the rest of the  referred documents and 

possession of the assets of the Corporate Debtor. 

 In view of such act of the Appellant, the Respondent prays for and is 

allowed a week’s time to file the affidavit with regard to documents of Assets of 

the ‘Corporate Debtor’. 

 In the meantime, Respondent No. 1 also file reply-affidavit within one 

week. 

 Post the case for ‘orders’ on 1st August, 2019.  

 

 [Justice S. J. Mukhopadhaya] 

Chairperson 
 

 

                    [Kanthi Narahari] 
       Member (Technical) 
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